Reserve Bank of India
Estate Department, 6, Sansad Marg, New Delhi

Reserve B_ank of India

Estate Department
New Delhi

E-Tender for engaqging Fire Service Agency at Main Office Building,
RBI, New Delhi and at RBI Colony, Hauz Khas, New Delhi

Reserve Bank of India, New Delhi invites e-Tender in two parts for
engaging Fire Service Agency at Main Office Building, RBI, New Delhi
and at RBI Colony, Hauz Khas, New Delhi under Annual Service Contract
at from eligible firms/contractors fulfilling the pre-qualification criteria, for
the period January 01, 2024 to December 31, 2024 (12 months).

Estimated cost of the work Earnest Money Deposit
for 12 months for the work

Rs. 46,09,260/- (inclusive of Rs. 92,185/- (2% of
GST 18%) estimated cost)

The last date for submission of e-Tender is 22-12-2023 up to 15:00 hrs.
For uploading the tender, please visit and register on MSTC website at
https://www.mstcecommerce.com. Please also note that further
Addendum / Corrigendum will only be published on RBI website.

Place: New Delhi
Date:

Regional Director
Reserve Bank of India
New Delhi
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DISCLAIMER

Reserve Bank of India, Estate Department, New Delhi, has prepared this document to
give background information on the work to the interested parties. While Reserve Bank of
India has taken due care in the preparation of the information contained herein and
believe it to be in order, neither Reserve Bank of India nor any of its authorities or any of
their respective officers, employees give any warranty or make any representations,
express or implied as to the completeness or accuracy of the information contained in this

document or any information which may be provided in association with it.

2. The information is not intended to be exhaustive. Interested parties are required to
make their own inquiries and respondents will be required to confirm in writing that they
have done so and they do not rely only on the information provided by Reserve Bank of
India in submitting the Tender. The information is provided on the basis that it is non —
binding on Reserve Bank of India or any of its authorities or any of their respective
officers, employees. Reserve Bank of India reserves the right not to proceed with the
work or to change the scope of the work, to alter the timetable reflected in this document
or to change the process or procedure to be applied. It also reserves the right to decline
to discuss the matter further with any party expressing interest. No reimbursement of cost

of any type will be paid to persons or entities expressing interest.
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Section-l
Notice Inviting Tender (NIT)
(Only through e-Tendering portal)

E-Tender invited for Engaging Fire Service Agency at Main Office Building, RBI, New
Delhi and RBI Colony, Hauz Khas, New Delhi

This is an open tender. However, only those bidders/vendors who fulfil the required pre-
qualification criteria and having required stipulated in the tender are eligible to participate in this
tender. Bidders are advised to upload the documents in support of their eligibility for the tender
during the submission.

The tendering would be done through the e-Tendering portal of MSTC Ltd
(http://mstcecommerce.com/eprochome/rbi). All interested companies/agencies/firms must register
themselves with MSTC Ltd through the above-mentioned website to participate in the tendering
process. The Schedule of e-Tender (SOT) is as follows:

a. E-Tender No RBI/Delhi Regional Office/Estate/9/23-
24/ET/246[Engaging Fire Service Agency 0]

b. Mode of Tender e-Procurement System (Online Part | - Technical
Bd & Part Il - Price Bid through

www.mstcecommerce.com/eprochome/rbi)
c. Estimated value of tender (including Taxes) | Rs.46.09 Lakh (Rupees Lakh Only)

d. Date of Tender available to the parties to | 15:00 Hrs. December 01, 2023
download
e. Pre-Bid meeting Offline at 15:00 Hrs. on December 08, 2023 at
Estate Department, RBI, Sansad Marg, New Delhi.
f. Bidding start date of Technical Bid and | 18.00 Hrs. December 01, 2023

Financial Bid at MSTC
g. Last date of submission of EMD 15.00 Hrs. December 21, 2023
h. Date of closing of online submission of e-

tender (Technical Bid and Financial Bid) 15.00 Hrs. December 22, 2023
i. Opening of Part—1 (Technical Bid) of tender | 15.30 Hrs. December 22, 2023

j. i) Earnest Money Deposit i. Rs. 92,185 /- through NEFT/RTGS paid in
favour of RBI, A/c.No.-186004001, IFSC Code:
RBISONDPAO1 (5th & 10th digit is zero). Please
mention UTR transection details while applying.

i) Tender Fees i, NIL
k. Date of Part-Il: Price Bid To be notified later.
I. Contact person for communication in Name & Designation:
connection with the Tender i. Sh. Basab Bhattacharya, Manager;

Mobile:9810605806;

Email: bbhattacharya@rbi.org.in

ii. Sh. Rajesh Kumar Kakkar, Manager;

Mobile: 9911151707; Email: rkkakkar@rbi.org.in

m. Transaction Fee Payment of transaction fee as mentioned in the
MSTC portal, through MSTC payment
gateway/NEFT/RTGS in favour of MSTC Limited.
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Section-ll
Important instructions for e-Tendering / procurement

This is an e-procurement event of Reserve Bank of India, New Delhi. The e-procurement
service provider is MSTC Limited.

You are requested to read and understand the Notice Inviting Tender and subsequent
Corrigendum, if any, before submitting your online tender. Tenderers who do not comply
with the conditions with documentary proof (wherever required) will not qualify in the Tender
for opening of price bid.

1. Process of E-tender:

A) Registration: The process involves vendor’s registration with MSTC e-
procurement portal which is free of cost. Only after registration, the vendor(s)
can submit his/their bids electronically. Electronic Bidding for submission of
Techno-Commercial Bid as well as Price Bid over the internet will be done. The
Vendor should possess Class III signing type digital certificate. Vendors are to
make their own arrangement for bidding from a P.C. connected with Internet.
MSTC/RBI, NEW DELHI is not responsible for making such arrangement. (Bids
will not be recorded without Digital Signature).

SPECIAL NOTE:
The price bid and the Techno-commercial bid has to be submitted on-
line at

www.mstcecommerce.com/eprochome/rbind

1). Vendors are required to register themselves online with
www.mstcecommerce.com— e-Procurement— PSU/Govt. Depts— RBI
Register as Vendor Filling up details and creating own user id and
password— Submit.

2). Vendors will receive a system generated mail confirming their
registration in their email which has been provided while filling the
registration form.

In case of any clarification, please contact MSTC/RBI, NEW DELHI,
(before the scheduled time of the e- tender).

Contact person (MSTC):

Centralized Help desk: 033-22901004

NRO Help Desk, Phone Number: 01123212357, 01123215163,
01123217850
1) Shri Setu Dutt Sharma, DM, E-mail - sdsharma@mestcindia.co.in

011- 23215925; 07878055855
2) Mr. Sabyasachi Mukherjee, Junior Manager (E-commerce)
Mobile- 7278030407; E-mail- smukherjee@mstcindia.co.in

3) Mr Umesh Chandra 4) Shri Shishupal Yadav
Deputy Manager (NRO) Junior Manager (NRO)
Mobile no: 09971668889 Mobile no- 8826562675
Email: umesh@mstcindia.co.in Email: shishupal@mstcindia.co.in
Landline-01123217850 Landline-01132068276
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Contact person (RBI New Delhi):

1.Shri Basab Bhattacharya, Manager
MOB:9810605806, PHONE:011-23452218
e-mail - bbhattacharya@rbi.org.in

2. Sh. Rajesh Kumar Kakkar, Manager;
Mobile:9911151707, PHONE:011-23452445
Email: rkkakkar@rbi.org.in

B) System Requirement:

i) Windows 7 and above Operating System

ii) IE-7 and above Internet browser.

iii) Signing type digital signature

iv) JRE 7 update 9 and above software to be downloaded and
installed in the system.

To enable ALL active X controls and disable ‘use pop up blocker’ under
Tools— Internet Options— custom level

For more details, vendor may refer to the Vendor Guide and FAQ
available at www.mstcecommerce.com/eprochome.

2. (A) Part I Techno-Commercial bid will be opened electronically on
specified date and time as given in the NIT.

(B) Part II Price bid will be opened electronically of only those
bidder(s) whose Part I Techno-Commercial Bid is found to be Techno-
Commercially acceptable by RBI, NEW DELHI. Such bidder(s) will be
intimated date of opening of Part II Price bid, through valid email
confirmed by them.

Note:

The tenderers are advised to offer their best possible rates. There
would generally be no negotiations hence please submit your most
competitive prices while submitting the price bid. However, in case the
lowest rate appears to be reasonable taking into account the prevailing
market conditions, the order may be awarded to the lowest bidder and
if the rate is still considered high, action as per prevailing
instruction/guideline shall be taken.

3. All entries in the tender should be entered in online Technical &
Commercial Formats without any ambiguity.
4, Vendors are instructed to use Attach Documents link in bidding floor

to upload documents in document library. Multiple documents can be
uploaded. Maximum size of single document for upload is 4 MB. For
further assistance please follow instructions of vendor guide. Special
Note towards Transaction fee: The vendors shall pay the transaction
fee using “Transaction Fee Payment” Link under "My Menu” in the
vendor login. The vendors have to select the particular tender from
the event dropdown box. The vendor shall have the facility of making
the payment either through NEFT or Online Payment. On selecting
NEFT, the vendor shall generate a challan by filling up a form. The
vendor shall remit the transaction fee amount as per the details
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printed on the challan without making change in the same. On
selecting Online Payment, the vendor shall have the provision of
making payment using its Credit/ Debit Card/ Net Banking. Once the
payment gets credited to MSTC's designated bank account, the
transaction fee shall be auto authorized, and the vendor shall be
receiving a system generated mail. Transaction fee is non-refundable.
A vendor will not have the access to online e-tender without making
the payment towards transaction fee.

NOTE - Bidders are advised to remit the transaction fee well in
advance before the closing time of the event so as to give themselves
sufficient time to submit the bid.

5. All notices and correspondence to the bidder(s) shall be sent by email
only during the process till finalization of tender by RBI, NEW DELHI
as well as by MSTC (e-procurement service provider). Hence the
bidders are required to ensure that their email address provided is
valid and updated at the stage of registration of vendor with MSTC
(i.e. Service Provider). Bidders are also requested to ensure validity
of their DSC (Digital Signature Certificate).

6. (i) Please note that there is no provision to take out the list of parties
downloading the tender document from the web site mentioned in
NIT. As such, bidders are requested to see the web site once again
before the due date of tender opening to ensure that they have not
missed any corrigendum uploaded against the said tender after
downloading the tender document. The responsibility of
downloading the related corrigenda, if any, will be of the

bidders only.
(i) No separate intimation in respect of corrigendum to this NIT
(if any) will be sent to tenderer (s) who have downloaded the
documents from web site. Please see website
www.mstcecommerce.com/eprochome/rbind of MSTC Ltd.

7. E-tender cannot be accessed after the due date and time mentioned
in NIT.

8. Bidding in e-tender:

(a) Bidder(s) need to submit necessary EMD online through the MSTC
portal for the e-tender. No interest will be paid on EMD.

(b) The process involves Electronic Bidding for submission of Techno
Commercial Bid as well as Price Bid.

(c) The bidder(s) who have submitted the above fees can only submit
their Techno Commercial Bids and Price Bid through internet in MSTC
website www.mstcecommerce.com — e-procurement —PSU /Govt.
depts. —RBI Vendor Login —My menu— Auction Floor Manager— live
event —Selection of the live event— Techno

Commercial/Price Bid.

(d) The bidder should allow to run an application namely Java
application by accepting the risk and clicking on run. This exercise
has to be done twice immediately after clicking on the Techno-
Commercial bid. If this application is not run, then the bidder will not
be able to save/submit his bid.
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(e) After filling the Techno-Commercial Bid, bidder should click ‘save’
for recording their Techno-Commercial bid. Once the same is done,
the Price Bid link becomes active and the same has to filled up and
then bidder should click on “save” to record their price bid. Then once
both the Techno-Commercial bid & price bid has been saved, the
bidder can click on the "Submit” button to register their bid.

NOTE: - The Techno-Commercial Bid / price bid cannot be revised
once the” Final Submission” button has been clicked by the bidder.

(f) In all cases, bidder should use their own ID and Password along
with Digital Signature at the time of submission of their bid.

(g) During the entire e-tender process, the bidders will remain
completely anonymous to one another and also to everybody else.

(h) The e-tender floor shall remain open from the pre-announced
date & time and for as much duration as mentioned above.

(i) All electronic bids submitted during the e-tender process shall be
legally binding on the bidder. Any bid will be considered as the valid
bid offered by that bidder and acceptance of the same by the Buyer
will form a binding contract between Buyer and the Bidder for
execution of supply. Such successful tenderer shall be called hereafter
supplier.

(j) It is mandatory that all the bids are submitted with digital
signature certificate otherwise the same will not be accepted by the
system.

(k) Buyer reserves the right to cancel or reject or accept or withdraw
or extend the tender in full or part as the case may be without
assigning any reason thereof.

(1) No deviation of the terms and conditions of the tender document is
acceptable. Submission of bid in the e-tender floor by any bidder
confirms his acceptance of terms & conditions for the tender.

Unit of Measure (UOM) is indicated in the e-tender Floor. Rate to be
quoted should be in Indian Rupee (both in figure and word) as per
UOM indicated in the e-tender floor/tender document.

9. Any order resulting from this open e-tender shall be governed by the
terms and conditions mentioned therein.

10. No deviation to the technical and commercial terms & conditions are
allowed.

11. After submitting online bid, the bidder cannot access the tender, once
it has been submitted with digital signature.

12. RBI has the right to cancel this e-tender or extend the due date of
receipt of bid(s) without assigning any reason thereof.

13. The online tender should be submitted strictly as per the terms and

conditions and procedures laid down in the website
www.mstcecommerce.com/eprochome/rbi of MSTC Ltd.

14, The bidders must upload all the documents required as per terms of
NIT. Any other document uploaded which is not required as per the
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terms of the NIT shall not be considered.

15. The bid will be evaluated based on the filled-in technical & commercial
formats
16. The documents uploaded by bidder(s) will be scrutinized. In case any

of the information furnished by the bidder is found to be false during
scrutiny, EMD of defaulting bidder(s) will be forfeited. Punitive action
including suspension and banning of business can also be taken
against defaulting bidders.
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Reserve Bank of India
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SECTION - 1lI

Pre-Qualification Criteria (with documentary evidence)/ Requirements specified
below:

Online tender will be allowed to be viewed /downloaded to all firms from 18:00 December
01, 2023. The firms which do not comply with the following pre-qualification criteria and
do not submit EMD by stipulated date and time i.e. On or before 15:00 hrs on December
21, 2023, will not be considered for opening of their tender Part-I.

1. The agency/contractor should have been in this business at least for the last 5 years
and should be providing / provided Fire Service Personnel in any Government / Semi
Government / PSUs organization / and reputed private originations during last five years
with minimum deployment of 10 fire service personnel. Details of ASC contract and
satisfactory client report to be submitted.

a) The intending tenderers must have executed successfully similar works, as
mentioned above, during last five years on before October 31, 2023. These works
should be either of the following:

b) Three previous works, each costing not less than the amount equal to 40% of the
estimated cost (the amount of completed work carried out during one financial year/
calendar year only will be considered for working out the qualifying amount of each
work i.e. 40% of the estimated cost)

OR
c)Two previous works, each costing not less than the amount equal to 50% of the
estimated cost (the amount of completed work carried out during one financial year/
calendar year only will be considered for working out the qualifying amount of each
work i.e. 50% of the estimated cost)

OR
d) One previous work, costing not less than the amount equal to 80% of the estimated
cost (the amount of completed work carried out during one financial year/ calendar year
only will be considered for working out the qualifying amount of the work i.e. 80% of the
estimated cost).

2. The Agency should have average turnover of Rs. 46.09 lakhs during last three
years.

3. The fire men must have undergone a basic course in fire-fighting services from a
government recognized institute. Declaration to be submitted.
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4. The supervisor/Leading Firemen should have adequate experience (at least three
years experience) and qualifications in firefighting and preferably be an ex-serviceman.
Declaration to be submitted.

5. Should ensure that the Fire men and Supervisors/Lead fireman are all trained in fire
safety measures including First Aid, emergency responses and firefighting operations.
Declaration to be submitted.

6. Firemen deployed by the agency should NOT be rotated/shifted within one year of
deployment. Declaration to be submitted.

7. Should have effective infrastructure/tie-up for training of the Fireman. Declaration to
be submitted.

8. Should have credible Supervisory Infrastructure and network. Declaration to be
submitted.

9. Should have a Certificate of Registration with Registrar of Companies/Registrar of
Firms. Proof to be submitted.

10. Should have latest Audited Balance Sheet for the last 3 years with income tax return.
Proof to be submitted.

11. Should have latest Certificate from ESI Corporation. Proof to be submitted.

12. Should have latest Certificate from EPF Organization. Proof to be submitted.

13. Should be registered with Govt. under Contract Labour Act. Proof to be submitted.
14. Should have registered with appropriate authority for GST. Proof to be submitted.
15. If registered as MSME firm. Proof to be submitted.

16. Should note that the Agency shall be responsible for entire risk coverage of
firemen/supervisors for the duration of such services with the Reserve Bank of India.

17. Should have PAN number. Proof to be submitted.

18. Should have all the necessary legal/statutory approvals to conduct fire- fighting
business. Declaration to be submitted.
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19. Should have a proper office or sub-office at Delhi with adequate manpower to take
care of replacement/reliever. Proof to be submitted.

20. The replacement/reliever in case of leave/exigency should be having similar
qualifications & experience.

21. Police verification of each and every person deployed is necessary and mandatory.
It will be the sole responsibility of the firm to get proper police verification done of all the
deployed personnel.

22. One dedicated mobile (with number) will be provided by the agency at the fire control
room at its own cost.

23. The bidder must not have been suspended / delisted / blacklisted/ banned or any
such process initiated against him/her, by any organization including RBI at any location
in India on any grounds

24. The bidders shall submit documentary evidence in support of all the above eligibility
criteria along with signed copy of Part-I of the tender.

25. Bank is not bound to accept the lowest tender and reserves the right to accept either
in full or in part any tender. The Bank also reserves the right to reject all the tenders
without assigning any reason therefor.

Note: All the tenderers may please note that any amendments / corrigendum to the
tender, if issued in future, will be notified on the RBI Website and MSTC Website only and
will not be published in the newspaper.

Signature & Stamp
Place:
Date:
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SECTION - IV

Special Terms and Conditions and Eliqgibility Criteria for engagement of Fire Service
Agency

1. (a) Intending applicants will have to satisfy the Bank with documentary evidence in
support of their possessing required eligibility and in the event of their failure to do so
the Bank reserves the right to reject their application/Bid.

(b)The Agency shall provide Fire Services round the clock on all seven days of the
week at MOB and daytime shift only on all seven days at RBI Colony, Hauz Khas. The
estimated numbers of firemen/supervisors to be deployed will be as under:

Sr. Description Minimum No. of Remark
No. Workers in Bank’s
Office building
per day

a Fire Man for MOB 06 Services will be provided

(semi-skilled) on all days including

Saturday, Sunday and

B Fire Supervisor for MOB 03 holidays.

(Skilled)
C Fire Man for Officers’ RBI| 01

Colony at Hauz Khas

(Semi-Skilled)
2. The successful bidder will have to submit Performance Bank

Guarantee (PBG) of 5% of the contract value (inclusive of GST) within 14 days from
the date of award of work, for successful execution of the contract having a
validity period of further six months from the expiry of the contract. After
submission of Performance Bank Guarantee (as per Annexure-H), EMD of Rs.
92,185/- will be released. Thus, the Performance Bank Guarantee will be
released on completion of successful execution of work on yearly basis. This
PBG is renewable at the rate of 5% of the annual contract amount in case the
Bank extend the contract for the subsequent year to its satisfaction. No
interest shall be paid on the said deposit.

3. The Fireman would be manning the Fire Console Room to ensure fool proof
safety and security of the building, maintaining fire safety equipment’s like fire alarm,
hydrants, wet/dry riser system, fire extinguishers, training of general staff, liaison with
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local fire brigade, at MOB, Reserve Bank of India, New Delhi and at Officers’ RBI
Colony, Hauz Khas, New Delhi.

4. The Agency shall make substitute arrangements in the event of absence of
any of the fire staff deployed by them within half an hour from the commencement of
the shift. If any fireman resigns, then the agency should ensure at least one-week
handing taking over between the outgoing and incoming fireman. All incoming
firemen will have to undergo a basic test conducted by Protocol & Security Cell, RBI,
New Delhi. The candidates who clear test will only be permitted to get deployed at
RBI, New Delhi.

5. In case of frequent or continued delay or in a case of any breach by the
Agency of any of the provisions of this contract, the contract may be terminated by
the Bank without assigning any reason.

6. The contractor shall get the antecedents of his personnel verified through
Police channels and the certification/ verification reports shall be made available to
P & S Cell, Reserve Bank of India, prior to their deployment.

7. General Scope of work

o

Manning of Fire Control Room round the clock.

b. Check all fire equipment for serviceability at laid down periodicity in
consultation with P & S Cell.

c. Supervise the work done by the ASC service provider of all firefighting
equipment.

d. Conduct periodic training of Bank staff on firefighting as directed by P & S
Cell.

e. Fight the fire at the incipient stage and assist the fire brigade as and when
they arrive.

f. Conduct regular firefighting drills in coordination with P & S Cell.

g. Function under the Security in-charges of Fire on all aspects of work and
administration in MOB and Colony.

h. Assist in fire audit as and when carried out.

i. Regular inspection of entire premises for identifying fire hazards and

removing/taking steps to protect against fire and building code violations.

j- Check all escape routes and fire lanes daily and ensure they are free of
obstacles.

k. Assist in search and rescue & salvage operation in case of an incident.

I.  Update knowledge of the latest fire-fighting equipment and techniques and to

remain aware of current developments in fire services.
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8. For performing the assigned work, the contractor shall deploy medically and
physically fit persons (Firemen below 40 years). The contractor shall ensure that the
persons are punctual and disciplined and remain vigilant in performance of their duty.
Persons so engaged by the contractor shall be from amongst the Ex-servicemen or
properly trained fire men (Lead Fireman/Supervisor having 3 years firefighting
experience) of high integrity and good conduct and shall be conversant in Hindi. In
no circumstances, Firemen & Supervisor below 18 years of age should be employed.

9. The persons deployed by the contractor for the services mentioned above
shall be the employees of the contractor for all intents and purposes and that the
persons so deployed shall remain under the control and supervision of the contractor
and in no case, shall a relationship of employer and employee between the said
persons and the Reserve Bank of India, New Delhi shall accrue/arise implicitly or
explicitly. It will be the responsibility of the Contractor to ensure that no liability on this
count should come on the Reserve Bank of India, New Delhi in respect of workers
deployed by him.

10. On taking over the responsibility of work assigned, the Contractor shall
formulate the mechanism and duly assigned work to its personnel in consultation with
P & S Cell, Reserve Bank of India, New Delhi, or his nominee. Subsequently, the
contractor shall review the work assigned from time to time and advise the Regional
Director, Reserve Bank of India, New Delhi for further streamlining their system. The
contractor shall further be bound by and carry out the directions/instructions given to
him by the Regional Director, Reserve Bank of India or the officer designated by the
Regional Director in this respect from time to time.

11. The Regional Director, Reserve Bank of India, New Delhi or any other
persons authorized by the Regional Director shall be at liberty to carry out surprise
check on the persons as deployed by the contractor to ensure that persons deployed
by him are doing their duties effectively.

12. In case, any of the persons so deployed by the contractor does not come up
to the mark or does not perform his duties properly or commits misconduct or
indulges in any unlawful riots or disorderly conduct, the contractor shall immediately
withdraw and take suitable action against such persons on the report of the Reserve
Bank of India, New Delhi in this respect. Further, the contractor shall immediately
replace the particular person so deployed on the demand of the Reserve Bank of
India, New Delhi in case any of the aforesaid acts on the part of the said person.

13. The contractor shall carefully and diligently perform the work assigned to him
in consultation with the Deputy General Manager, Protocol and Security Cell,
Reserve Bank of India, New Delhi.

14. The Agency/Firm should have an office in Delhi.
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15. The contractor shall submit details, such as names, parentage, residential
address, age etc. along with recent photograph of the persons deployed by him. For
the purpose of proper identification of the employees of the contractor deployed for
the work, he shall issue identity cards bearing their photographs/identification etc and
such employees shall display their identity cards at the time of duty.

16. The contractor shall take necessary insurance covers (Workmen
Compensation Policy), third party / public liability with an Insurance Company
approved by the Employer a policy of Insurance in the joint names of the Employer
and the Contractor (name of the former being placed first in the policy) against such
risks and deposit such policy or policies before commencement of the works. The
Minimum cover under (Workmen Compensation Policy) shall be in accordance with
the minimum wages paid to the workman deployed for the fulfiiment of the contract.
The Minimum cover under third party / public liability shall be for a minimum of
Rs.2.00 lakh per accident, maximum of 5 accidents during execution of work.

17. The contractor shall comply with the statutory provisions of the Contract
Labour (Regulation & Abolition) Act, 1970; Employees State Insurance Act;
Workman's Compensation Act, 1923; Payment of Wages Act, 1936; The Employees
Provident Fund (and Miscellaneous Provisions) Act, 1952; Payment of Bonus Act,
1965; The Minimum Wages Act, 1948; Employer's Liability Act, 1938; and/or any
other rules/regulations and/or statues that may be applicable to them. The contractor
shall indemnify the Employer against all claims which may be made upon the
employer whether under the aforesaid statutes or any other statute in force during the
currency of the contract.

18. The contractor shall be liable for the payment of wages and all other dues
which they are entitled to receive based on Minimum wages as laid down by
Central Government and revision thereafter as Central Government if so applicable,
to the contractor. The revision of the Minimum Wages shall be done by the Bank
as and when basic minimum wage rate revised by GOI.

19. Tender shall remain valid for acceptance by the Bank for a period of
three months (90 days) from the date of opening of the tender (Part I), the
period of which may be extended by mutual agreement and the tenderer shall
not cancel or withdraw the tender during this period. Thus, the rate quoted by
the tenderer will remain constant for a period of minimum 3 months, even if the rate
changes.

20. Total Lumpsum Bid Amount (inclusive of GST) is to be quoted in Part-1l which will
include the Total Monthly wages (inclusive of GST) for deputing 03 Nos. Fire
Supervisor (Skilled) and 07 Nos. Fire Man (Semi-skilled). Any change/variation in
minimum wages as declared by Central Government of India from time to time
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should be immediately applied for by the vendor for payment of Wages towards
their workers.

21. The contractor shall be solely responsible for any violation of provision of the
labour laws or any other statutory provisions and shall further keep the Reserve Bank
of India, New Delhi indemnified from all acts of omission, fault, breaches and/or any
claim, demand, loss, injury and expenses arising out from the non-compliance of the
aforesaid statutory provisions. Contractor's failure to fulfil any of the obligations
hereunder and/or under the said Acts, rules/regulations and/or any bye-laws or rules
framed under or any of these, the Reserve Bank of India, New Delhi shall be entitled
to recover any of the such losses or expenses, which it may have to suffer or incur on
account of such claims, demand, loss or injury, from the contractor's monthly
Payment and Security Deposit, if any.

22. The Contractor will maintain an attendance register in which day to day
deployment of personnel will be entered. This register shall be put to the Security
Officer in charge up on daily basis for his information. While raising the bill, the
deployment particulars of the personnel engaged during each month, shift wise,
should be shown. The register shall remain available round the clock for inspection
by the authorized representatives of the Bank.

23. The contractor shall make the payment of wages, etc. to the persons so
deployed through ECS/NEFT or other electronic media directly in the account of
employed persons and shall on demand furnish copies of wage register/muster roll,
etc. to the Reserve Bank of India, New Delhi, for having paid all the dues to the
persons deployed by him for the work under the Agreement. This obligation is
imposed on the contractor to ensure that he is fulfilling his commitments, towards his
employees so deployed, under various Labour Laws, having regard to the duties of
Reserve Bank of India, New Delhi in this respect as per the provisions of Contract
Labour (Regulation and Abolition) Act, 1970. The contractor shall comply with or
cause to be complied with the Labour regulations from time to time in regard to
payment of wages, wage period deductions from wages, recovery of wages not paid
and deductions unauthorized made, maintenance of wages book, wage slip,
publications of scale of wages and terms of employment, inspection and submission
of periodical returns.

24. The contractor shall pay the employer’s contribution with regard to Provident
Fund and Employee State Insurance Fund as per the provisions of the ‘Employees
Provident Fund and Miscellaneous Provisions ACT, 1952 and Employees State
Insurance Act, 1948”. Contractor must deposit the ESI & EPF contribution locally in
Delhi only and he must ensure that all his employees are given ESI| Card and EPF
Card immediately.
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25. RBI, New Delhi will deduct tax at source and all other statutory taxes/GST
charges etc. as applicable from time to time from the amount payable to the
contractor.

26. If it comes to the knowledge of the Bank that the same staff has been
deployed in two consecutive duties/shifts, the Bank shall reserve the right to consider
the payment.

27. The contractor shall take all reasonable precautions to prevent any unlawful
riot or disorderly conduct or acts of his employees so deployed and ensure
preservation of peace and protection of persons and property of Reserve Bank of
India.

28. The contractor shall deploy his persons in such a way that they get weekly
rest. The working hours/leave, for which the work is taken from them, do not violate
relevant provisions of the Shops and Establishment Act. The contractor shall arrange
to provide reliever, at no extra cost, equally qualified and competent in case of
absencel/leave/off etc of the fire staff deployed. The contractor shall in all dealings
with the persons in his employment should have due regards to all recognized
festivals, days of rest and religious or other customs. In the event of the contractor
committing a default or breach of any of the provisions of the Labour Laws including
the provisions of the Contract Labour (Regulation and Abolition) Act, 1970 as
amended from time to time or in furnishing any information, or submitting or filling any
statement under the provisions of the said regulations and rules which is materially
incurred, he shall without prejudice to any other liability pay to the Regional Director,
Reserve Bank of India, a sum as may be claimed by any person/client.

29. The contractor shall remove all workers deployed by him on termination of
the contract or on expiry of the contract from the premises of the Reserve Bank of
India, New Delhi and ensure that no such persons shall create any
disruption/hindrance/problem of any nature in the Reserve Bank of India, New Delhi
either explicitly or implicitly.

30. The contractor shall keep the Reserve Bank of India, New Delhi indemnified
against all claims whatsoever in respect of the employees deployed by the contractor
in case any employee of the contractor so deployed enters in dispute of any nature
whatsoever, it will be the primary responsibility of the contractor to contest the same.
In case Reserve Bank of India, New Delhi is made party and is supposed to contest
the case, the Reserve Bank of India, will be reimbursed for the actual expenses
incurred towards Counsel Fee and other expenses, which shall be paid in advance by
the contractor to Reserve Bank of India, on demand. Further, the contractor shall
ensure that no financial or any other liability comes on Reserve Bank of India, in this
respect of any nature whatsoever and shall keep Reserve Bank of India, New Delhi
indemnified in this respect.
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31. That any loss of official property of Reserve Bank of India due to negligence
of personnel so deployed will be recoverable from the Contractor and the same shall
be determined after giving due notice to the Contractor. Decision in this regard will be
taken by the Competent Authority. However, Contractor will have the right to appeal
to the Regional Director whose decision will be final in the matter.

32. It shall be the responsibility of the contractor to take care of fire safety
arrangements in the Reserve Bank of India, New Delhi premises and report the
matter related to fire safety to the designated officer of Reserve Bank of India on
immediate basis. It shall be the sole responsibility of the contractor to ensure security
and safety of all the property and assets, movable and immovable, related to fire
safety and security of the Reserve Bank of India, and if there is any loss to the
Reserve Bank of India, on account of dishonesty, and/or due to any lapse on the
part of the contractor or his worker/s, the contractor shall make good on demand the
loss to the Reserve Bank of India, New Delhi. He should also take steps, in
consultation with Reserve Bank of India, New Delhi authorities, to register FIR with
police, if required.

33. Effective and close liaison with local fire brigade establishments and daily
check of Fire Hotline to the Fire Brigade.

34. The contractor shall provide two pairs of uniform at his own cost to the
persons deployed for this work and will also include fluorescent Jacket-inscribed as
FIRE SAFETY at the back, Fire helmet, leather shoes, Socks, Lanyard with whistle,
Jersey for winter, raincoat /umbrella for rainy season, loaded torches and batons at
all the posts and Reserve Bank of India, shall have no liability whatsoever on this
account.

35. JURISIDICTION OF COURT

The courts at Delhi/New Delhi shall have the exclusive jurisdiction to try all disputes, if
any, arising out of this agreement between the parties.

36. Any claims, dispute and or difference (including a dispute regarding the
existence, validity or termination of this Agreement) arising out of or relating to this
contract including interpretation of its terms will be resolved through joint discussion
of the Authorized Representatives of the concerned parties. However, if the disputes
are not resolved by the discussions as aforesaid, then the matter will be referred for
adjudication to the arbitration of a sole arbitrator to be appointed by the Regional
Director, RBI, New Delhi.

37. The award of the arbitrator shall be final and binding on both the parties. In
the event of such arbitrator to whom the matter is originally referred is being
transferred or vacating his office or resigning or refusing to work or neglecting his
work or being unable to act for any reason whatsoever, the Regional Director,
Reserve Bank of India, New Delhi shall appoint another person to act as arbitrator in
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place of the out-going arbitrator in accordance with the terms of the agreement and
the persons so appointed shall be entitled to proceed with the reference from the
stage at which it was left by his predecessor.

38. The Arbitrator may give interim awards and/or directions, as may be
required.
39. Subject to the aforesaid provisions of the Arbitrator & Condition Act, 1996

and the rules made hereunder and any modification thereof from time to time being in
force shall be deemed to apply to the arbitration proceedings under this clause.

40. During the period of agreement, the contract may be terminated by the
Regional Director, Reserve Bank of India, New Delhi by giving one month’s notice or
on payment of one month’s charges in lieu thereof. Also, the contract may be
extended with mutual consent of both the parties beyond the initial period of 12
months. In case of termination of contract or non-renewal of contract, the contractor
shall continue to provide services on same terms and conditions for two months or as
advised by the RBI, whichever is earlier.

41. It shall be optional with the parties to this Contract to extend it for another
one year or two years on the same terms and conditions on the date of termination of
this Contract at the discretion of the Bank and on satisfactory performance of duties
and proper fulfilment of all terms and conditions of the contract.

42. The contractor shall execute an agreement on a stamp paper of required
value for due performance of the contract within a week on award of work.

43. If the contractor selected fails to sign the formal agreement within a week or
fails to undertake the work, the letter of intent shall be treated as cancelled.

44, The contractor shall not charge any amount from the personnel deployed by
him towards recruitment fee, etc.

45, The contractor shall ensure that the persons so deployed do not allow any
property of the Reserve Bank of India, New Delhi related to Fire Safety Equipments
to be taken out of the premises without a Gate Pass signed by the designated
officials of the Reserve Bank of India, As a safeguard against any dishonesty,
connivance and/or ulterior motive, the specimen signature of the officials designated
and authorized to sign the Gate Pass will be intimated in writing to the contractor
along with subsequent changes, if any. Manager (Protocol and Security), Reserve
Bank of India, New Delhi shall make suitable arrangement to ensure compliance.

46. Fire Supervisor/Lead Fireman and Firemen provided shall be adequately

trained in Fire Safety and Security measures including First Aid, emergency
responses and firefighting operations.
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47. No accommodation facility or medical facility will be provided by the Reserve
Bank of India, New Delhi.

48. The Contractor shall not disclose directly or indirectly any information,
material and details of the Bank’s infrastructure / systems / equipments etc. which
may come to his possession or knowledge during the course of discharging the
contractual obligations in connection with this agreement, to any third party and will at
all times hold the same in strictest confidence. The Contractor will indemnify the Bank
for any loss suffered by the Bank as a result of disclosure of any confidential
information. Failure to observe the above shall be treated as breach of contract on
the part of the Contractor and the Bank will be entitled to claim damages and pursue
legal remedies.

49. Prevention of Sexual harassment of Women at Workplace

The contractor/Agency shall be solely responsible for compliance with the provisions
of “The Sexual harassment of women at workplace (Prevention, Prohibition and
Redressal) Act, 2013”. In case of any complaint of sexual harassment against its
employee within the premises of the Bank, the complaint will be filed before the
Internal Complaints Committee and the Contractor/ Agency shall ensure appropriate
action under the said Act in respect to the complaint.

Any complaint of sexual harassment from any aggrieved employee of the contractor
against any employee of the Bank shall be taken cognizance of by the Regional
Complaints Committee constituted by the Bank.

The contractor shall be responsible for any monetary compensation that may need to
be paid in case the incident involves the contractor, for instance any monetary relief to
Bank’s employee, if sexual violence by the employee of the contractor is proved.

The contractor shall be responsible for educating its employee about prevention of
sexual harassment at workplace and related issues.

50. The contractor shall be responsible for any monetary compensation that may
need to be paid in case the incident involves the employees of the contractor, for
instance any monetary relief to Bank’s employee, if sexual violence by the employee
of the contractor is proved. The contractor shall be responsible for educating its
employees about prevention of sexual Harassment at workplace and related issues.

51. The Bank shall not be responsible for payment of any compensation for
death of or injury or accident to any of the fire staff which may arise out of and in the
course of their duties and employment. It is agreed and understood that the
Contractor shall alone be liable to pay such damages or compensation to such fire
staff.

52. The contractor will raise monthly invoice on Reserve bank of India, New
Delhi latest by 10" of the succeeding month. The Reserve Bank of India, New Delhi
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will deduct Tax at source and all other taxes, duties as applicable from time to time
from the amount payable to the contractor.

53. The agency should provide detailed break up of Price bid on demand.

54. Duty and Discipline: The Fire Safety Agency shall be obliged to comply
with the following:

a. Not to permit or carry on any unlawful activity or create indiscipline in the
premises of the Reserve Bank of India.

b. To be solely responsible for employment, dismissal, termination and re-
employment of its employees and shall keep the Reserve Bank of India
informed of all development in this regard.

c. To pay all dues of its employees and keep the Reserve Bank of India
absolved and indemnified from any liability in this respect.

d. To be responsible for behaviour of its employees, their turnout and
uniform and ensure good conduct, cooperation and discipline towards
employees/officers of Reserve Bank of India and its representatives.

e. To appropriate corrective and disciplinary action against its employees
against whom the Reserve Bank of India, notifies.

f.  On expiry of the agreement the agency shall be liable and responsible to
make all statutory payments to its employees and make all other
statutory obligation and liability and obtain suitable discharge in favour of
the Reserve Bank of India, so that no liability or obligation devolve on the

Reserve Bank of India.

55. The Agency shall provide one Fire Supervisor and two Firemen in each shift
at Main Office Building and One Fire Man in daytime shift (9:00 am to 5:00 pm) at
Hauz Khas Colony Services will be provided on all days including Saturday, Sunday
and holidays.

56. a). The Agency shall deploy Fire personnel (fire-fighting staff) in eight hours
shift and should work round the clock in three shifts (6.00 am to 2.00 pm, 2.00 pm
to 10.00 pm and 10.00 pm to 6.00 am) at Main Office Building and in one daytime
shift (9:00 am to 5:00 pm) at Hauz Khas Colony, Services will be provided on all
days including Saturday, Sunday and holidays. Providing firefighting, fire safety,
manning the fire console rooms, holding and maintaining fire safety equipment like
fire alarm, fire extinguishers, hydrants, wet/dry riser system, assisting physically
challenged employees/visitors, training of general staff, liaison with local fire brigade.

b) Firemen deployed by the agency should NOT be rotated / shifted from Bank
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within one year of deployment unless there is deficiency in services rendered
by the Fireman as per RBI's expectation or he ceases to be in the
employment of the tenderer.

Date
Place
Signature

Contractor / authorized rep with seal
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SECTION -V
General Terms and Conditions for Tender

PART-I (TECHNICAL BID)

Technical Bid: The bidder/ firm/ Company shall upload the following documents on the

MSTC portal:

Application in Format - | including Annexure A to G duly filled along with documents

as mentioned there-in.

ii.
iii.
iv.
V.
vi.

Vii.

Particulars of Company/Firm (Annexure-B)

Details of previous experience (Annexure-C)

Details of bankers (Annexure-D)

Bankers’ certificate from Scheduled Commercial Bank (Annexure-E)

Client Report (Annexure — F)

All the pages of Part | of the tender, along with its annexure and enclosures should
be duly signed and stamped by the Authorised representative of the firm / Company
along with documentary evidences.

PART-II (FINANCIAL BID)

The bidder shall submit the Technical Bid and the Financial Bid separately
electronically only as per the instructions contained in the Tender document.

The Financial Bids (Part-11) shall be opened electronically on the notified date. Part-II
(Commercial/Financial/Price Bid) will be opened of those tenderers who qualify/ are
found suitable after scrutiny of Part-I (Technical Bid) by RBI. The decision of RBI in
this regard will be final.

Pre-bid meeting (Offline)

a) Tenderers requiring any clarification regarding this document shall contact RBI in
writing at the mentioned email addresses provided in this document or raise
enquiries during the pre-Bid meeting.

b) The tenderers’ designated representatives are invited to attend a pre-bid meeting

at 15:00 Hrs. on December 08, 2023 at Estate Department, 15t Floor, Reserve Bank of

India,6, Sansad Marg, New Delhi-110001. The purpose of the meeting will be to

clarify issues and to answer questions raised at that stage.

c) The tenderers shall submit queries, if any, by sending e-mail, to RBI's email

addresses mentioned in this document, not later than one day before the date of

the pre-Bid meeting.

d) Absence from the pre-Bid meeting will not be a cause for disqualification for a

tenderer.
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Opening of Tender: -

The Tender (Part-1) will be opened 15.30 Hrs. December 22, 2023, electronically only.

The tender documents which do not comply with the conditions prescribed in the
tender form will be summarily rejected.

Conditional bids will also be summarily rejected.

Tender document of bidders with incomplete application, not producing proof in
respect of the conditions and documents mentioned in the Annex B - (Format-I) will
be summarily rejected. Also Tenders without the required EMD amount will be
summarily rejected. The Application which does not comply with RBI's terms and
conditions may be rejected as non-Responsive.

Right to accept any Tender and to reject any or all Tenders: -

i. The Bank is not bound to accept the lowest or any tender and may at any time
terminate the tendering process without assigning any reason.

ii. The Bank may terminate the contract if it is found after award of the work that the
contractor is blacklisted during last 5 years by any of the Govt. Departments /
Institutions / Autonomous bodies/Local Bodies/ Municipalities/ Public Sector
Undertakings, etc.

ii.The Bank may terminate the contract in the event the successful bidder fails to
furnish the Security Deposit / Performance Security or fails to execute the
agreement within specified period.

iv. The tenders which are not in consonance with Minimum Wages Act and / or any
other Labour laws will be treated as invalid.

v.The Bank shall call for the client report from the organizations in which the
contractor has provided similar services. If any of the client report is not found
satisfactory, the tender shall be rejected outright and its Part |l shall not be opened
and returned to the unsuccessful bidder of Part Il of the tender.

Award of Contract: -

i. The Bank will award the contract to the ‘Bidder ‘who has been found to be
‘eligible and qualified’ to perform the contract satisfactorily as per the terms and
conditions incorporated in the tender document.

ii. The Bank will communicate to the successful bidder by e-mail / letter transmitted

by Registered post/ Speed post that his bid has been accepted. (Hereinafter and
in the condition of contract called the “Letter of Award”)
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iii. The successful bidder will be required to execute an agreement within a period of
14 days from the date of issue of Letter of Award.

iv. The Contract shall come into full force and effect on the date of issue of the Letter
of Award. The costs of stamp duties and similar charges (if any) imposed by law
in connection with the Contract Agreement shall be borne by the Contractor.

v. The tender submitted on behalf of a firm shall be signed by all the partners of the
firm or a partner who has the necessary authority on behalf of the firm to enter into
the proposed contract. Otherwise, the tender may be rejected.

vi. Failure of the successful bidder to comply with the requirements of above clauses
shall constitute sufficient grounds for the annulment of the award and forfeiture of
Security Deposit.
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Annexure — A

(To be given on Applicant’s letter head)

The Regional Director
Reserve Bank of India,
6 Sansad Marg

New Delhi 110001

Application for Engaging Fire Service Agency in Main Office Building, RBI, New
Delhi and Officers’ RBI Colony at Hauz Khas, New Delhi.

Dear Sir,

In connection with the above and in full agreement with the terms and conditions as
stipulated by Reserve Bank of India, I/We state as under:

I/'We understand the minimum wages will be required to be paid as per the terms and
conditions stipulated by the Government of India/ Delhi Government from time to time /
other authorities concerned from time to time. In addition, I/We also understand that all
statutory payments like EPF /ESI /Bonus /Gratuity, etc., also need to be paid as
prescribed under various statutes, by me / us.

In case I/We are awarded the contract, I/We is /are agreeable to furnish Performance
Bank Guarantee of 5% of the contract value with Reserve Bank of India, New Delhi as
Security Money Deposit.

I/'We also understand that the Regional Director, Reserve Bank of India has the right to
accept or reject my/our application without assigning any reasons whatsoever and his/her
decision will be binding on me/us.

I/'we have valid registration in respect of Employees Provident fund / Employees State
Insurance / GST etc., copies of the above are enclosed herewith.

I/we shall comply with the provisions of “the Sexual Harassment of women at work place
(Prevention, Prohibition and Redressal) Act, 2013” and | / we shall be solely responsible in
this regard.

Authorized Signatory (With Name & Seal)
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Annexure — B

Basic information (Please submit along with documentary evidence)

S. No

Particulars of the Company/Firm

1.

Name of the Company/firm
Address and Telephone number

Type of Company whether,
Proprietorship, Partnership etc. (copy of

partnership deed, if applicable)

Name and address of the Proprietor/
Partners/ Directors of the Company

Registration (firm, company etc.) /
Registration Authority, Date

Registered office address and
telephone number & email address Local
Contact address/ Telephone number.

Office address through which the work
will be handled (together with service
provider's email address)

Experience in undertaking similar
services to Govt / Semi Govt. / PSUs
organizations (with documentary
evidence)

Years

Total value of the services provided to
the other organizations for the last 3
years

2020-21 Rs. lakh
2021-22 Rs. lakh
2022-23 Rs. Lakh

Indicate if involved in any litigation

10

Any civil suits pending in any of the
orders executed, give details

11

PAN Number

12

Whether the firm/company is adhering to
the Minimum Wages Act. Other
Provisions relating to Provident Fund
deduction or any other legal provisions
relating to providing of the service.
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13

Whether the firm/company has the
license under the contract Labour
(Regulation and Abolition) Act 1970. If
not, the time frame within which this
license would be obtained.

14

Whether the police verification of
antecedents of the staff being deployed
is got done or not.

15

Whether the firm/company is registered
with the PF, ESIC, GST remitter and the
registration is currently valid. (Please
enclose Copies of the above)

Signature of the applicant with Seal

Place:
Date:
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Annexure-C

Details of previous experience

S.No.

Nature of
service
rendered

Name, address

& Telephone
No. of the client.

(Govt./ Semi
Govt. / PSUs)

The name, full

address &
Telephone No.

of the officer
under whom

the work was
carried out

Number of person deployed

Supervisor

Fire Men

Signature of the applicant with Seal
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Annexure — D

Details of Banker/s - (To be given on applicant’s letter head)

Name of the Branch and its complete postal
Address

Name and Job-title of the Contract Person
along with his/her Telephone No(s) and Fax
No.(s) etc.

Type of Account and Account No.

The period from which the service provider
has been banking with the Banker.

Any other information which the service
provider may like to furnish about its Bankers:

IFSC code of the Branch

Authorized Signatory

(With name & Seal)
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Annexure - E

FORM OF BANKERS' CERTIFICATE FROM A SCHEDULED BANK (To be submitted
by the Tenderer along with the Tender)

This is to certify that to the best of our knowledge and information M/s
...................... having marginally noted address, a customer of our bank arelis
respectable and can be treated as good for any engagement up to a limit of
Rs..ooooeninnis (RUPEES. ...t e, ). This certificate is
issued without any guarantee or responsibility on the Bank or any of the officers.

(Signature)

Form the Bank

Note:

1. Banker’'s certificates should be on letter head of the Bank, sealed in cover
addressed to enlistment authority.

2. In case of partnership firm, certificate to include names of all partners as recorded
with the Bank.
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Annexure - F

CLIENT’S CERTIFICATE - PERFORMANCE OF CONTRACTOR

Name and address of the Client
1. Details of Works executed by M/s.

a) Name of the work with brief particulars:

2. Agreement No. and Date:
3. Agreement amount

4. Number of Years’ Service rendered to:

5. Details of Penalty levied for delay (indicate amount), if any:

6. Quality of Service (indicate grading): Outstanding/ Very Good/ Good/ Satisfactory/
Poor

7. Comments on the capabilities of the contractor:
a) Proficiency: Outstanding/Very Good/Good/Satisfactory/Poor
b) Financial Soundness: Outstanding/Very good/Good/Satisfactory/ Poor

c) Did the contactor go for arbitration?

If yes, total amount or claim:

Authorised signatory
(With Name & Seal)
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Annexure — G (FORM OF AGREEMENT)

Articles of Agreement

T PR TH 3R , Torgan Li\fﬂ%d
RN T8
o S9% 91¢ WIGIPR FHel T 8)

This Agreement is made on this day of , 2023 between

having its Registered Office at

(hereinafter called the CONTRACTOR) of the One Part

3R

And

T iRyt Rerd d@, 5 e g Sdia srafag da8 o § 3R e mea
HRAT Rord dp AR, 1934 & Ural & iavid fobar ma1 § (P 39 9 * 9
HETTAT ) P od , 2023 F fem ! fopar |

The RESERVE BANK OF INDIA, New Delhi, having its Central Office at Mumbai,
constituted under the provisions of the Reserve Bank of India Act, 1934 (Hereinafter

called the "The Bank") of the other part, executed on day , 2023

% feeeht & Srfirmre dar vl Y fgfea /g aftfer Ta1 R & o 3= g |

WHEREAS the Bank is desirous of entering into Annual Service contract (ASC) for

Engaging Fire Service Agency at Main Office Building, RBI, New Delhi and at
RBI Colony, Hauz Khas, New Delhi.

3R Safe TfaerhR Jd TR & SFUR Yerd a9 Td Taf 3R Hr-89 & &R &
Y 3R 918 H MUl YgAfd & SR B H $© i/ geH & SR B d g4
arett gfay w41, Ude iR Ffdd ®0f & ga U I Hf gRT Jgufd 3OR iR wd
TR &1 UHfd A IS gIareh Xl (o 39 916 AMH[eH U I HiAT "= FHgl T

34|Page



Reserve Bank of India
Estate Department, 6, Sansad Marg, New Delhi

2) & SIUR HTH B off Iad HA-&7 H aftfd § 3 vl # RufRd ar & oMt wR an
T 3T 3T AW W @GP 9% 3/ HAT Ifa a1 IR FHer T §) I HA & o
TEHd B

AND WHEREAS THE CONTRACTOR HAS AGREED TO execute upon and subject
to the conditions set forth in the original ASC entered into and detailed in the scope
of work and as amplified /curtailed by subsequent additions/deletions mutually agreed
upon, originally agreed both expressly and impliedly and also naturally flowing out of
the nature of ASC (all of which are collectively hereinafter referred to as the said
"CONDITIONS") the works described in the said scope of work at the ASC rate as

shall become payable thereunder (hereunder referred to as the said ASC contract
amount).

AT ITYId R Y Rg A Tgad &
NOW IT IS HEREBY AGREED AS FOLLOWS:

Ig gHgiar T AN 8T SR d% @R IR I1 o1 db b 39 3qd
M Ul & AR THIE el fohar Srar g1 Fa1shi &l $A Y J YgH B & forg
Gmﬂ%, Dt AT Gal DHR & ara E3e0}
) BT Yeob TGP YR WR T
ﬁammmmﬁ%aﬁq%@mwww%%&@mﬁ@mﬁm
YA fPT SH & a1 foram ST o Tard SdiveHe &1 ¥ U &t T8 § 3R Tt
YIS FHR/HRL e T FHeld! & el IWId Yedb ol § 3R 97 i, faf g
firrara & orefF 761 €1 a1 Pis o 39 T | SWiad Yewb! H Siewd, ST e 3R
HIs 3 R R Yoob AT 37 at off IS 8, I8 T8 s WHR AT T WBR AT
foraft Rt T OT gRT HielaT a1 Hiaw & @ T g

This agreement will come into effect from and will remain in force up to
or unless it is terminated as per the terms herein after contained. The

charges of Rs.

(Rupees ) covering the

cost of manpower for efficient rendering the services shall be payable on
monthly/quarterly basis subject to submission of bill/ invoice. The payment thereon
will be made after the same is duly certified by the Bank’s officials to the effect that
the services have been provided satisfactorily and after deducting all statutory dues/
taxes etc. The above charges are firm and not subject to labour conditions,
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exchange variations or any other condition whatsoever. The above charges also
include GST, Insurance Charges and any other tax and duty or other levy, whether
existing or levied in future by the Central Government or the State Government or
any local authority.

2. dfdar & ST /AT 3aTS UF H IfcaRad diio & SFER Sy Hfdar M &1
YA Ifcarad 2rdf & 31 Hrd-a H afoid SR GJ1 H- WR T SIn |

In consideration of the said ASC, contract amount to be paid in the manner set forth in
the said conditions/ASC Award Letter, the CONTRACTOR shall upon and subject to
the said conditions execute and complete the work described in the said scope of
work.

3. d% HfdareR & B dider T IfcwRed wdl # faffde g9 ofk adis & sra1 Ham|

The Bank shall pay the CONTRACTOR the said contract amount at the time and in
the manner specified in the said conditions.

4. S TER TIUNT GRT HT-THT R SRT 3R g9 & ar] fezn 3= & oy 9 )
R B! Herd (@ESTy) 3R 3 ot ST & Sidifd ar] werdt S| WSl B &
d8d Heldl el [T oM & e Iugad v ud, fAuiia w9 S & 3iek vd 8% gRT
T Bl fpT oM A qd, Uegd B3 ) e Tfdeer @t gl

The Bank shall deduct Tax deducted at Source (TDS) at the appropriate rate as per
extant guidelines of the Income Tax department provided from time to time and such
other deduction under any other statute and the onus of producing appropriate
certificate for non-deduction as provided in the relevant statute by way of intimation
within the time limit and before such tax and other such deduction is being made by
the bank shall be on the contractor.

5. TUEH & dgd MuTRd Hrd 3R Al BT SRR FRR 3R SHER gRT ¥gHd R 57 Ffaar
GO & WS F&A I, IV Td V & TR g1, o S Fuifed dxd 999 3haR
GRI HSTs W UTa a1 S|

The scope of work and conditions prescribed under the ASC shall be as per Section
No. lll, IV & V of the Tender agreed by the Contractor. The Contractor shall strictly
abide by the same while executing the work and the same shall form an integral part of
the entire ASC.
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6. WfdardR gRI Mgad Al & Hi/ATdadl & SR A1 WfdgrdR & HiATdiadl &
HRUI §F B gT fordil o/ B HRUTS TAGTHR GRT B S|

The CONTRACTOR shall make good for any damages/loss caused to the Bank due
to the actions/omissions of persons employed by him or because of his
actions/omissions during the execution of this contract.

7. Ug Tfaer 01 SHaY 2024 J 31 faHaR 2024 9% F fow 3y g 3R 39 Tfder & fHadt oft
YAl & Ieare A1 WfagrpR B Val TGP el g9 W 8 & U Th HglA &1 3w
e TP 39 TfdeT Y U B BT SfUBR g 3R T fRUfT # Ifiger fosdt uoRr
P effagfel/ R & fore gHaR &Y gRm

This contract is valid for a period from January 01, 2024 to December 31, 2024 and
the Bank is entitled to terminate the contract by giving advance written notice of
one month in case of violation of any of the Terms of this Contract or in case Bank is
not satisfied with the Service of Contractor in which case, the Contractor is not
entitled for any Compensation/damages.

8. WfaeT & T fT ST I1 3HHT IHT T &1 OH W AAGIHR db URIR B [Tt BT
3R d& T Tafird Fuft [/ AuRi o & & 9o S|

On termination of the Contract or on expiry of the Contract, the Contractor Shall
Vacate the premises of the Bank and shall hand over or return all the articles/
Material/ property pertaining to the Bank.

9. 39 Ufaer & Sidifd 9% gRT Tt YA had 78 foee & fhu S | yid /i SeR
IR fId TRgd A W foram S| quify Yarg e SiuR IR ueH &t St
All payment by the Bank under this contract will be made only at New Delhi. Payment

shall be made on Monthly basis or as when submission of bills. However, services will
have to be provided on Daily basis.

10.59 XK ¥ 760 U1 399 9 et +ft SR & It fare T8 fodl! & S fare Iwsn se ok 9%
fruer &1 AR s ol § &) fRua =marerdt &1 PufRa &R g

All disputes out of or in any way connected with this agreement shall be deemed to
have arisen at New Delhi and only courts in New Delhi shall have jurisdiction to
determine the same.
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11.9% gfrd faran o1 § fob TfaeiaR 50 R & ey § 3o Ifdgrets Siial & I &1 & GRME
SHeR @ e arelt ®1% Wt SHeR, Il aur §& & gHard! saRerRIwRER) 3fe & Ty
H e arell IFBRI &1 T J3UAE TU I Gheldxvl [HE 3 U&PHR DI el ST adl
UM Y ST §TT A QAR] ST T AT H3- a1 Wfdal & 37efi 3o gl &l
HH & U oy g o RS BT Siear AfdereR 39 Ifder & <R ol el grR A
MY AT | Faiear &t gafarad $rgafd & fomT dfaeer o e a1 de-ie! TR § a1
3TF B & fAIRU D 7 A USRI B, TaT YT B A S 3R 7 & 3BT UHS BRI
HT | frddt MU= SFBRE & TRl & URURGRY §& B g3 81 & ol TfAgreR o oI
&gfct | ITYSd XAl BT UIA A HIAT WAGIHR gRT AfdeT W T ST 3R §F g8 &fd
BT QAT B TUT DBIAT U HRA DI haR ol 59 PR & e MU STHHRE BT
YHCIHRU 7 hT T & S DI G I & T AfdeadR o= sdaial & day & quff
IFIT HRATS HITYBHBROT 7 A 3R MU=ar & Haud WagdR 1 elha 39 TR &
I g1 a1 fobeil 1t HRUT 8§ GHIW fbT S b &1 571|

It is advised that the contractor shall not disclose directly or indirectly any information,
materials and details of the Bank’s infrastructure/ systems/equipment etc., which may
come to the possession or knowledge of the contractor during the course of
discharging its contractual obligations in connection with this agreement, to any third
party and shall at all times hold the same in strictly confidential. The Contractor shall
treat the details of the contract as private and confidential, except to the extent
necessary to carry out the obligations under it or to comply with applicable laws. The
Contractor shall not publish, permit to be published, or disclose any particulars of the
works in any trade or technical paper or elsewhere without the previous written
consent of the Employer. The Contractor shall indemnify the Employer for any loss
suffered by the Employer as a result of disclosure of any confidential information.
Failure to observe the above shall be treated as breach of contract on the part of the
Contractor and the Employer shall be entitled to claim damages and pursue legal
remedies. The Contractor shall take all appropriate actions with respect to its
employees to ensure that the obligations of non-disclosure of confidential information
under this agreement are fully satisfied. The Contractor’s obligations with respect to
non-disclosure and confidentiality will survive the expiry or termination of this
agreement for whatever reason.

12. 3T T 39 TR & 1Y U TR 3R 3T HIR DT HAT AFT SN 3R 399 I&fd
UIfEDt I AT BT UTe BN SRSATA-T HFT B BT el B3R TR BT |

The said conditions shall be read and construed, as forming part of this agreement
and the parties hereto shall respectively abide by and submit themselves to the said
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conditions and perform the agreement of their part respectively in the said conditions
contained.

13.f% 39 dfaqr & faftm ymT &1 IfaeaR A Ug SR Off ke I T forn §, 39 Wed & =U o
TfaeTeR 7 Ut Hex (@fe H18 81 dl) TS § 3R d A 1Y o Wi ISR & Jerd 9 a1
1 IuRRIf & Iwder ford 1w 3, w8 3R v &) &) ufrdl & S uell gRT gaer fpu U §

That the several parts of this contract have been read by the CONTRACTOR and fully
understood by the CONTRACTOR, in witness whereof the CONTRACTOR has
caused its seal (if any) to be affixed hereunto and The Bank has set its hands to these
presents through its duly authorized official and the said two duplicates has caused
these presents hereof to be executed on its behalf the day, month and year first here
above written.

14, IfaeTHR ST & day J T fordt Hft fad &1 B0 IR 81 e ot 18 I8 ¥ & &I g 6 1 |

The Contractor shall not employ in connection with the Works any person who has
not completed eighteen years of age.

15.fAETPR gRI B R T T JH 4fie a1 FHaR) dfdeeR & FHaRt aM S iR 18
yfApl HHARGT & Joy H HRAT Rerd 96 1R Bl +ff R &1 gilRra/Sraer 78 et

All the workers or employees deployed by the contractor shall be considered as the
employees of contractor and RESERVE BANK OF INDIA shall not have any liability
whatsoever in nature in regard to such workers/employees.

16. IAGIHR GRI HTH UR T MU 4P| & Tae § ey o7 fafaqa & Icaiad gt fafaa=i &1
S{UTA BT

The Contractor shall in respect of labour employed by him comply with the Contract
Labour Regulation in regard to all matters provided therein.

17.Gf4GIHR Aot ifefam, 1936, <gAaH Toigel SHiafuy, 1948, aladr aifda sifefad, 1938,
FHPR Ufd #R AfEH, 1923,f@fe faae ofdfam, 1947, Aga @y sifdfam,
1970, HTHRAR ARt &1 T Iadfted Risym™, vy R fHaron iffaom, 2013 a1 39 fHu
gﬂ%w%@ﬁmmw@ﬁdﬁammﬁww&mwwwﬁaﬁmw

|

The contractor shall comply with the provisions of the payment of Wages Act, 1936,
Minimum Wages Act, 1948, Employers Liability Act, 1938.Workmen’s Compensation
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Act, 1923, Industrial Disputes Act, 1947, Maternity Benefit Act,1970, Prevention of
Sexual Harassment of women at workplace (Prevention, Prohibition and Redressal)
Act, 2013, or any modification thereof or any other law relating thereto and rules

made there under from time to time.

18.WfagrdR g & ey § YR o/ §& & ger & o Sxarem $ik 39 a1 @
) ® & e YERM g arel Hust urdf & I wafad o1 Yuly @ U JeaH @ Iad gl
i) B & fsITEd % SR TASTHR GRT HTH TR T T HIHIR & HRUN U JHAM/ET T Iaa

3Tl
iii) TR rewh/seTT, Sugans, Rf e Srure A f6T S & HRU 30T i g

The Contractor shall indemnify and keep indemnified the RESERVE BANK OF INDIA
against:
i) Any claim arising out of third-party loss/damage to life or property caused by/
during execution of the work.

ii) Any claim arising out of loss/damage to the work men engaged by the contractor
during execution of the work.

iii)  Any claim due to non-compliance of applicable PF/ Labour laws, ESI, regulations
etc.

19. Higarsi BT FRIRT R e Iadte (R, ufavy ud ufdan) fafFaw, 2013 & Ugum=i &
gt SIATe & T ShaR/Toid! forfieR gift | o IRER & o/ HHARA! & Rae® a4 Idied
P! Fead & qHa H, RIerad ddhaR /Uoi! gRT Tféd siiale Rierd aftfa o THe o smeel
%@M%Wﬂﬁ%/@#ﬂ@ﬂ%ﬂ@@ﬁﬂﬂ%dsd 3fad eRarE ghfa o

|

The Contractor / Agency shall be solely responsible for full compliance with the
provisions of "the Sexual Harassment of women at work place (Prevention,
Prohibition and Redressal) Act, 2013", In case of any complaint of sexual harassment
against its employee within the Premises of the Bank, the complaint will be filed
before the Internal Complaints Committee constituted by the Contractor / Agency and

the Contractor/Agency shall ensure appropriate action under the said Act in respect to
the complaint.

20. 9% & fHat 1ff FHIRY & favg SPer & fhdl +f difsa st & Al Iafisd &) Rerd &1
T S gRI1 TTed &g Rierd aftfa gry ferar smam
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22.

23.

Any complaint of sexual harassment from any aggrieved employee of the contractor
against any employee of the Bank shall be taken cognizance of by the Regional
Complaints Committee constituted by the Bank.

21.9f¢ 39 Amd # 3PHeR T FHAR WA &) 3R SHeR & HHIRT gRT fHy Tu ofrr g
mﬁ%ﬁWWﬁng%mmeﬁ%%mﬁﬁ
ﬁlliaiﬂsﬁl

The contractor shall be responsible for any monetary compensation that may need to
be paid in case the incident involves the employees of the contractor, for instance any
monetary relief to Bank's employee, if sexual violence by the Employee of the
contractor is proved.

FHHIRE R T4 IS B Ab Y 3R 37 eI Tef W U HHanial &) Rféd w3 o
SRt dfaer eR &1 gt

The contractor shall be responsible for educating its employees about prevention of
sexual Harassment at work place and related issues.

SPER AU HHARG! &) HIRE R AT IafteT &t Awym 3R T 7e) w Riféd o &
forg forieR g

The contractor shall keep a complete and updated list of its employees who are
deployed within the Bank's premises which shall be readily available when called for by
the Bank.

24. qATRd gedr "aeht d (@wRae afy & RM ar] ok wuue aiffe I@R@E
rgdY (Hewws) & fre any)

gfe fawaar ois SunlRa uRkiufadl & SR a1 T fawadr &1 A & fore garad garl &
IR FRA & gravg Hf gedbdi arel & A0 § W H & BRI G5 o R W fawaar & ga
o1, gg, <7, ufaey, gHa, dimeise, fHat o R TitieRt gRT @t 718 eRAs, BT &
dgd Ay UTK/3RAIPR B3 H <3, TTSHT 31UdT dTg WA 81 Ihd g (@Afd Hhad 39 b
ftya 76 B), ) FRUfY o oA IR <1fred &1 1 1 R U & e g ot urdf IRerdt 7t gt

Force Majeure conditions (applicable during the currency of the contract period)
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Neither Party shall be responsible for any failure to perform due to unforeseen
circumstances or due to cause beyond the defaulting Party’s control even after
exertion of best efforts to prevent such failure, which failure may include, but not be
limited to, acts of God, war, riots, embargoes, strikes, lockouts, acts of any
Government authority, delays in obtaining licenses or rejection of applications under
the statutes, fire or floods.

e T/&¥ GUS
Signature Clause:

R Rord § 3t 3R § Fgfafad grT gwaier sik gue forar ma|
SIGNED AND DELIVERED by the Reserve Bank of India by the hand of

BT IS o ([AH3RUEATH)/(Name and
designation)

(ATH 3R TeATH)
(Name & Designation)
Reserve Bank of India, New Delhi (@efi/iwitness)

(2)

(ATH 3R TGAH)
(Name & Designation)

Reserve Bank of India, New Delhi (@eft/witness)
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P GRT B1ER 3R g fovam a1 afe urel argier) wH a1 Ue Jfad g <
SIGNED AND DELIVERED BY gt IreeRl g1 a1 39 9 Bt iR 9
&R foar ST =nfeT

If the party is a partnership firm or an
Individual should be signed by all or on

behalf of all the Partners. &I U |

In the presence of:

(1)

gdi/Address:

(wmeft/Witness)
(2)
gdi/Address:

(wmeft/Witness)
Note:

dF, PR & Y TR I UG HRR D1 Al H YT HRA BT PR JRIEd T g |

Bank reserves the right to modify the contents of the Articles of the Agreement before the
agreement is entered with the contractor.
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Annexure-H

Proforma of Bank Guarantee for Security Deposit / PBG

(To be submitted on Non-judicial stamp paper of appropriate value purchased in

the name of the issuing bank)

No. Date

To:

The Regional Director
Reserve Bank of India
6, Sansad Marg,

New Delhi, 110001

Dear Sir

In consideration of your agreeing to accept the security deposit of INR

(INR only) furnish able to you by Messrs (hereinafter

referred to as “the Contractor”) in terms of their contract with you for Engaging Fire Service
Agency at Main Office Building, RBI, New Delhi and at RBI Colony, Hauz Khas, New Delhi

as per their Tender dated and your Special Conditions of Contract and other tender

documents relating thereto subject to the conditions and alterations mutually agreed upon the

set forth or referred to in your Contract dated in the form of guarantee from us in the

manner hereinafter contained, we (Name of the Bank) do hereby covenant and

agree with you as follows :
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1. We undertake to indemnify you and keep you indemnified from time to time to the extent of INR
INR(__ only) against any loss or damage caused to or suffered by or that may be caused to or
suffered by you by reason of any breach or breaches on the part of the Contractor of any of the
terms and conditions contained in the said Contract and in the event of the Contractor making any
default or default in carrying out any of the work under the said Contract or otherwise in the
observance and performance of any of the terms and conditions relating thereto in accordance with
the true intent and meaning thereof, we shall forthwith on demand pay to you such sum or sums not
exceeding in total the said sumof INR __ (INR only) as may be claimed by you as your
losses and/or damages, costs, charges or expenses by reason of such default on the part of the

Contractor.

2. Notwithstanding anything to the contrary, your decision as to whether the Contractor has made any
such default or defaults and the amount or amounts to which you are entitled by reasons thereof
will be binding on us and we shall not be entitled to ask you to establish your claim or claims under

this Guarantee but will pay the same forthwith on your demand without any protest or demur.

3. This guarantee shall continue and hold good until it is released by you on the application by the
Contractor after expiry of the relative guarantee period of the said Contract and after the contractor
had discharged all his obligations under the said Contract and produced a certificate of due
completion of the work under the said contract and submitted a “No Demand Certificate”, provided
always that this guarantee shall in no event remain in force after the day of without
prejudice to your claim or claims arisen and demanded from or otherwise notified to us in writing
before the expiry of six months from the said date which will be enforceable against us

notwithstanding that the same is or are enforced after the said date.

4. Should it be necessary to extend this guarantee on account of any reason whatsoever, we
undertake to extend the period of this Guarantee on your request till such time as may be required

by you. Your decision in this respect shall be final and binding on us.

5. You will have the fullest liberty without effecting this guarantee from time to time to vary any of the
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terms and conditions of the said contract or extend the time of performance of the Contractor or to
postpone for any time or from time to time any of your rights or powers against the Contractor and
either to enforce or forbear to enforce any of the terms and conditions of the said Contract and we
shall not be released from our liability under this guarantee by the exercise of your liberty with
reference to matters aforesaid or by reason of any time being given to the Contractor or any other
forbearance, act or omission on your part or any indulgence by you to the Contractor or by any
variation or modification of the said contract or any other act, matter or things whatsoever, which
under the law relating to sureties would but for the provisions hereof have the effect of so releasing
us from our liability hereunder provided always that nothing herein contained will enlarge our

liability hereunder beyond the limit of INR (INR only) as aforesaid.

6. This guarantee shall not in any way be affected by your taking or varying or giving up any securities
from the Contractor or any other person, firm or company on its behalf or by the winding up,

dissolution, insolvency or death as the case may be, of the Contractor.

7. In order to give full effect to the guarantee herein contained you shall be entitled to act as if we
were your principal debtors in respect of all your claims against the Contractor hereby guaranteed
by us as aforesaid and we hereby expressly waive all our rights of surety-ship and other rights, if

any, which are in any way inconsistent with any of the provisions of this guarantee.

8. Subject to the maximum limit of our liability as aforesaid, this guarantee will cover all your claim or
claims against the contractor from time to time arising out of or in relation to the said contract and in
respect of which your claim in writing is lodged on us before expiry of six months from the date of

expiry of this guarantee.

9. Any notice by way of demand or otherwise hereunder may be sent by special courier, telex, fax or
registered post to our local address as aforesaid and if sent by post, it shall be deemed to have
been given when the same has been posted.

10. This guarantee and the powers and provisions herein contained are in addition to and not by way
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of limitation of or substitution for any other guarantee or guarantees heretofore given to you by us
(whether jointly with others or alone) and now existing un cancelled and that this guarantee is not

intended to and shall not revoke or limit such guarantee or guarantees.

11. This guarantee shall not be affected by any change in the constitution of the contractor or us nor
shall it be affected by any change in your constitution or by any amalgamation or absorption thereof
or therewith but will ensure to the benefit of and be available to and enforceable by the absorbing or

amalgamated company or concern.

12. Any forbearance, act or omission on the part of the Bank in enforcing any of the conditions of the
said tender or showing of any indulgence by the Bank to the Tenderer shall not discharge the
Surety in any way and the obligations of the Surety under this guarantee shall be discharged only

on the intimation thereof being given to the Surety by the Bank.

13. This guarantee is irrevocable during the period of its currency and shall not be revoked without

your previous consent in writing.

14. We further agree and undertake to pay you without demur the amount demanded by you in
writing notwithstanding any difference or dispute or controversy that may exist or arise between you

and contractor or any other person.

15. Notwithstanding anything contained herein above our liability under this guarantee is restricted to

INR (INR only). Unless a written claim is lodged on us for

payment under this guarantee within six months from the date of expiry, including extensions if any,
of this guarantee all your rights under the guarantee shall be forfeited and we shall be deemed to
have been released and discharged from all liabilities there under, irrespective of whether or not the

original guarantee is returned to us.

16. We have power to issue this guarantee in your favour under the Memorandum and Articles of
Association of our Bank and the undersigned has full power to execute this Guarantee under the

Power of Attorney granted to him by the Bank.
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SIGNED AND DELIVERED

(For & on behalf of the above named Bank)

For & on behalf of

(Banker’'s Name & Seal)

BRANCH MANAGER

(Banker’s Seal)

Address
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Annexure-|

PROFORMA OF BANK GUARANTEE IN LIEU OF EARNEST MONEY
DEPOSIT/ BID SECURITY

(On Non-Judicial Stamp Paper of appropriate value)

Place:
Date:

The Regional Director

Dear Sir,

Name of Work:

Ref.: NIT/Advt. No. date

WHEREAS

The Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Road, Mumbai

(hereinafter called the ‘RBI’) has invited tenders the captioned work (hereinafter called "the aid
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tender") on the terms and conditions mentioned in the said tender documents.

It is one of the terms of invitations of tenderer that the tender shall furnish a Bank Guarantee

for a sum of Rs. /- (Rupees only) in

connection with its “Engaging Fire Service Agency at Main Office Building, RBI, New
Delhi and at RBI Colony, Hauz Khas, New Delhi” as Earnest Money Deposit (EMD).

M/s. (Name of the Tenderer/Bidder) , hereinafter called as "the

Tenderer/Bidder"), who are our clients/constituents intend to submit their tender/bid for the
said work and have requested us to furnish Bank Guarantee to RBI in respect of the said

sum of Rs. (Rupees only) in respect of EMD.

NOW THIS GUARANTEE WITNESSETH

1. We (Name of the Bank) do hereby agree with and undertake

to RBI, their successors, Assigns that in the event of the RBI coming to the
conclusion that the Tenderer have not performed their obligations under the said
conditions of the tender or have committed a breach thereof, which conclusion shall
be binding on us as well as the said Tenderer, we shall on demand by the RBI,
pay without demur to the RBI, a sum of Rs. /-

(Rupees only) or any lower amount that may be

demanded by the RBI. Our guarantee shall be treated as equivalent to the Earnest
Money Deposit for the due performance of the obligations of the Tenderer for the
“‘Engaging Fire Service Agency at Main Office Building, RBI, New Delhi and at
RBI Colony, Hauz Khas, New Delhi”, under the said Conditions, provided,
however, that our liability against such sum shall not exceed the sum of Rs.

/- (Rupees only).

2. We also agree to undertake to and conform that the sum not exceeding Rs.
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/- (Rupees only) as aforesaid shall be

paid by us without any demur or protest, merely on demand from the RBI on receipt
of a notice in writing stating that the amount is due to them and we shall not ask for
any further proof or evidence and the notice from the RBI shall be conclusive and
binding on us and shall not be questioned by us in any respect or manner
whatsoever. We undertake to pay the amount claimed by the RBI within a period

of one week from the date of receipt of the notice as aforesaid.

3.  We confirm that our obligation to the RBI under this guarantee shall be independent of
the agreement of agreements or other understandings between the RBI and the

Tenderer.

This guarantee shall not be revoked by us without prior consent in writing of the RBI.

We hereby further agree that: -

(a) Any forbearance or commission on the part of the RBI in enforcing the conditions
of the said agreement or in compliance with any of the terms and conditions
stipulated in the said tender and/or hereunder or grating of any time or showing of
any indulgence by the RBI to the Tenderer or any other matters in connection
therewith shall not discharge us in any way and our obligation under this
guarantee. This guarantee shall be discharged only by the performance by the

Tenderers of their obligations and in the event of their failure to do so, by

payment by us of the sum not exceeding Rs. /- (Rupees
only).

(b) Our liability under these presents shall not exceed the sum of Rs. /-
(Rupees only).

(c) Our liability under this agreement shall not be affected by any infirmity or
irregularity on the part of our said constituents/clients for the said work or their

obligations there under or by dissolution or change in the constitution of our said
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constituents.

(d) This guarantee shall remain in force up to (six months from the last
date of receipt of tender) provided that if so desired by the RBI, this guarantee
shall be renewed for a further period as may be indicated by them on the same

terms and conditions as contained herein.

(e) Our liability under this presents will terminate unless these presents are renewed
as provided hereinabove on the or on the day when our said
constituents comply with their obligations, as to which a certificate in writing by
the RBI alone is the conclusive proof whichever date is later. Unless a claim
or suit or action is filed against us within or any extended period,
all the rights of the RBI against us under this guarantee shall be forfeited and we
shall be released and discharged from all our obligations and liabilities hereunder.

Yours' faithfully,

For and on behalf of Bank.

Authorized Official (with seal)

(NB: This guarantee will require stamp duty as applicable in the State, where it is executed and

shall be signed by the official whose signature and authority shall be verified).
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ANNEXURE -J

" ion for calculation of Mini for Part-ll of the Tend

Minimum wages for semi-skilled Fire Man are Rs.816/- per day per person and for Skilled
Supervisor Rs. 897/- per day per person as per latest Central government notification no. (

F1/8(1)/2023-LS-Il dated September 26, 2023). Monthly wages will be quoted strictly as per the
minimum wages referred above.

Services shall be provided as per the requirements mentioned in the tender document and
complying with all statutory requirements.

Amount calculation is as under-

S.No Items Fire Man (Semi-Skilled) Fire Supervisor (Skilled)
1 Minimum wages (Basic + DA) for 26
days 21,632 23,790
Contractor’s Contribution for
5 Employee State Insurance (ESIC) @
3.25% of (A) = (C) (only for wages
upto %21,000) NA NA
Contractor’s Contribution for PF @
3 12% on Rs. 15000/- (12% EPF 1,800 1,800
charges)
Leave @ 6.73% as per govt
4 notification- 18 days Pl and 12 days 1,455.83 1601.07
CL
5 Relieving Charge(1/6™) 3,905.33 4265
6 Sub Total 28,793.17 31456.07
7 No of persons 7 3
2,01,552.17 94,368.20
8 Total amount for all employees (28,968 x 7) (31,631 x 3)
9 Total Wages for all Employees 2,95,920.37
10 | GST @ 18% 53,265.66
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11

Grand Total (per month)

3,49,186.03

Say

3,49,187

Note: Minimum wages rates taken are as per latest Central Government notification No.
1/8(1)/2023-LS-Il dated September 26, 2023, applicable w.e.f October 01, 2023.
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Part - li

Financial / Price Bid

Time and Date of Opening of To be notified later
Part-Il: Price Bid
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Format Il (Price Details)

Engaging Fire Service Agency in Main Office Building, RBlI, New Delhi and Officers’ RBI
Colony at Hauz Khas, New Delhi

Note:
Sr. Description of Item (s) Qty Unit Rate (in | Amount
No. Rs) (in Rs)
1. Total Lumpsum Bid Amount (inclusive of GST)
to be quoted here which will include the |1 Monthly
following:

A. Total Monthly wages for deputing 07
Nos. Fire Men (Semi- skilled) and 03
Nos. Fire Supervisors (Skilled) as per

Annex-H of the tender document.

B. Total Monthly Service Charges
(inclusive of GST) including
contractor's  profit, insurance cost,
uniform, washing charges, fluroscent
jacket, leather shoes, lanyard, baton,
torch etc. along with any other statutory
dues payable by contractor.

i. No charges other than the total bid amount quoted above will be paid by the
bank.

i. The quoted amount should be inclusive of all GST/ any charges/ duties imposed
by Central or State Govt. and all statutory dues payable by the bidder to
government authorities.

iii.  The total bid amount shall be quoted for one month only.

iv.  Total Monthly Minimum Wages for deputing 07 Nos. Fire Men (Semi- skilled) and
03 Nos. Fire Supervisor (Skilled) shall be as per Annex-H of the tender
document. As per Gol notification dated September 26, 2023, the present
minimum wages for 07 Nos. Fire Men (Semi- skilled) and 03 Nos. Fire Supervisor
(Skilled) works out to be ¥ 3,49,187/- (inclusive of GST).
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Vi.

Vii.

The revision of the Minimum Wages shall be done by the Bank every six months
in accordance with the basic minimum wage rate revised by GOI.

Any bid equal to or below the minimum wages i.e. 3,49,187/- per month will
be rejected. In other words, the Monthly Service Charge component of Price Bid
(excluding Monthly Minimum Wages Component) cannot be zero or negative.

Total Bid price should be quoted up to two places of decimal.
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